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[1]THE COURT FEES ACT, 1870 

(Act VII of 1870) 

[11 March 1870] 

CHAPTER I 

PRELIMINARY 
1.   Short title – Extent of Act – Commencement of Act.– This Act may be called the 

Court-fees Act, 1870. 

      It extends to [2][the whole of Pakistan]. 

      And it shall come into force on the first day of April, 1870. 
[3][1-A.   Definition of “Appropriate Government”.– In this Act ―the Appropriate 

Government‖ means, in relation to fees or stamps relating to documents presented or to be 

presented before any officer serving under the [4][Federal Government], that Government, and 

in relation to any other fees or stamps, the Provincial Government]. 

2.   [―Chief Controlling Revenue-authority” defined] Repealed by A.O., 1937. 

CHAPTER II 
FEES IN THE HIGH COURTS [5][* * *] 

3.   Levy of fees in High Courts on their original sides.– The fees payable for the time 

being to the clerks and officers (other than the sheriffs and attorneys) of the [6][High Courts]; 

      or chargeable in each of such Courts under No. 11 of the first, and Nos. 7, 12, 14, [7][* * 

*], 20 and 21 of the second schedule to this Act annexed; 

      [8][*  *  *  *  *  *  *  *  *  *  *  *] 

shall be collected in manner hereinafter appearing. 

4.   Fees on documents filed, etc., in High Courts in their extraordinary jurisdiction – in 

their appellate jurisdiction – as Courts of reference and revision.– No document of any of the 

kinds specified in the first or second schedule to this Act annexed, as chargeable with fees, shall 

be filed, exhibited or recorded in, or shall be received or furnished by, any of the [9][* * *] High 

Courts in any case coming before such Court in the exercise of its extraordinary original civil 

jurisdiction; 

      or in the exercise of its extraordinary original criminal jurisdiction; 

      or in the exercise of its jurisdiction as regards appeals from the [10][judgments (other than 

judgments passed in the exercise of the ordinary original Civil Jurisdiction of the Court) 

of [11][two]] or more Judges of the said Court, or of a division Court; 

      or in the exercise of its jurisdiction as regards appeals from the Courts subject to its 

superintendence; 

      or in the exercise of its jurisdiction as a Court of reference or revision; 

      unless in respect of such document there be paid a fee on an amount not less than that 

indicated by either of the said schedules as the proper fee for such document. 

5.   Procedure in case of difference as to necessity or amount of fee.– When any difference 

arises between the officer whose duty it is to see that any fee is paid under this Chapter and any 

suitor or attorney, as to the necessity of paying a fee or the amount thereof, the question shall, 

when the difference arises in any of the [12][* * *] High Courts, be referred to the taxing-officer, 

whose decision thereon shall be final, except when the question is, in his opinion, one of general 

importance, in which case he shall refer it to the final decision of the Chief Justice of such High 
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Court, or of such Judge of the High Court as the Chief Justice shall appoint either generally or 

specially in this behalf. 

      [13][*  *  *  *  *  *  *  *  *  *  *  *] 

      The Chief Justice shall declare who shall be taxing-officer within the meaning of the first 

paragraph of this section. 

CHAPTER III 

FEES IN OTHER COURTS AND IN PUBLIC OFFICES 
6.   Fees on documents filed, etc., in Mufassal Courts or in public offices.– Except in the 

Courts herein before mentioned, no document of any of the kinds specified as chargeable in 

the first or second schedule to this Act annexed shall be filed, exhibited or recorded in any 

Court of Justice, or shall be received or furnished by any public officer, unless in respect of 

such document there be paid a fee of an amount not less than that indicated by either of the 

said schedules as the proper fee for such document. 

7.   Computation of fees payable in certain suits.– The amount of fee payable under this 

Act in the suits next hereinafter mentioned shall be computed as follows:- 

         (i)   For money.– In suits for money (including suits for damages or compensation, or arrears 

of maintenance of annuities, or of other sums payable periodically)– according to the 

amount claimed; 

        (ii)   For maintenance and annuities.– In suits for maintenance and annuities or other 

sums payable periodically–according to the value of the subject-matter of the suit, 

and such value shall be deemed to be ten times the amount claimed to be payable 

for one year; 

       (iii)   For movable property having a market-value.– In suits for movable property 

other than money, where the subject-matter has a market-value– according to such 

value at the date of presenting the plaint; 

       (iv)   In suits – 

               (a)  For movable property of no market-value.– for movable property where the 

subject-matter has no market-value, as, for instance, in the case of documents 

relating to title, 

               (b)  To enforce a right to share in joint family property.– to enforce the right to 

share in any property on the ground that it is joint family property, 

               (c)  For a declaratory decree and consequential relief.– to obtain a declaratory 

decree or order, where consequential relief is prayed, 

               (d)  For an injunction.– to obtain an injunction, 

               (e)  For easements.– for a right to some benefit (not herein otherwise provided for) 

to arise out of land, and 

               (f)   For accounts.– for accounts– 

      according to the amount at which the relief sought is valued in the plaint or memorandum 

of appeal: 

      In all such suits the plaintiff shall state the amount at which he values the relief 

sought [14][:] 

      [15][Provided that nothing in this clause shall apply to suits mentioned in clause iv-A], 

      [16][(iv-A)  For a declaratory decree regarding immovable property on the basis of alleged 

sale, etc.– In suits for a declaratory decree with or without consequential relief as to 

right in or title to immovable property based on alleged sale, gift, exchange or 

mortgage– according to the value of the property], 

     [17][(v)   For possession of lands, houses and gardens.– In suits for the possession of 

land, houses and gardens– 

               according to the value of the subject-matter; and such value shall be deemed to be– 
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               (a)  where the subject-matter is land and where net profits have arisen from such 

land during the year next before the date of presenting the plaint– 

                     fifteen times such net profits; 

               (b)  where the subject-matter is land and where no such profits have arisen 

therefrom– 

                     market value of such land; 

               (c)  Where the subject-matter is a house or garden- according to the market value of 

the house or garden]. 

   
[18]

[(vi)   To enforce a right of pre-emption– 

               In suits to enforce a right of pre-emption– 

               (a)  Where the subject-matter is land, according to the value of the land in respect of 

which the right is claimed calculated by multiplying the produce index units of 

such land with the money value of a produce index as notified by the 

Government; and 

               (b)  Where the subject-matter is a house or a garden, according to the value 

computed in accordance with clause (v) of this section. 

                     Explanation.– ―Produce index unit‖ means the measure notified by the 

Government in terms of which the productivity of an acre of land of a particular 

kind in a particular assessment circle or area is computed;]. 

      (vii)   For interest of assignee of land revenue.– In suits for the interest of an assignee 

of land revenue– fifteen times his net profit as such for the year next before the date 

of presenting the plaint: 

      (viii)   To set aside an attachment.– In suits to set aside an attachment of land or of an interest 

in land or revenue– according to the amount for which the land or interest was attached: 

                    Provided that where such amount exceeds the value of the land or interest, the 

amount of fee shall be computed as if the suit were for the possession of such land 

or interest. 

       (ix)   To redeem.– In suits against a mortgagee for the recovery of the property 

mortgaged, 

               To foreclose.– and in suits by a mortgagee to foreclose the mortgage, 

               or, where the mortgage is made by conditional sale, to have the sale declared 

absolute– 

               according to the principal money expressed to be secured by the instrument of 

mortgage. 

        (x)   For specific performance.– In suits for specific performance– 

               (a)  of a contract of sale– according to the amount of the consideration; 

               (b)  of contract of mortgage– according to the amount agreed to be secured; 

               (c)  of a contract of lease– according to the aggregate amount of the fine or premium 

(if any) and of the rent agreed to be paid during the first year of the term; 

               (d)  of an award– according to the amount or value of the property in dispute; 

       (xi)   Between landlord and tenant.– In the following suits between landlord and 

tenant:- 

                     (a)  for the delivery by a tenant of the counterpart of a lease, 

                     (b)  to enhance the rent of a tenant having a right of occupancy, 

                     (c)  for the delivery by a landlord of a lease, 

                [19][(cc)  for the recovery of immovable property from a tenant, including a tenant 

holding over after the determination of a tenancy,] 

                     (d)  to contest a notice of ejectment, 

                     (e)  to recover the occupancy of [20][immovable property] from which a tenant 

has been illegally ejected by the landlord, and 
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                      (f)  for abatement of rent– 

        according to the amount of the rent of the [21][immovable property] to which the suit 

refers payable for the year next before the date of presenting the plaint. 

   [22][(xii)   In suits not expressly provided for in this section, according to the value claimed, 

but such value shall not be less than a value which would attract a Court-fee of less 

than fifteen rupees]. 

8.   Fee on memorandum of appeal against order relating to compensation.– The amount of 

fee payable under this Act on a memorandum of appeal against an order relating to compensation 

under any Act for the time being in force for the [23]acquisition of land for public purposes shall be 

computed according to the difference between the amount awarded and the amount claimed by 

the appellant. 

9.   Power to ascertain net profits or market-value.– If the Court sees reason to think that the 

annual net profits or the market-value of any such land, house or garden as is mentioned in section 

7, paragraphs (v) and (vi), have or has been wrongly estimated, the Court may, for the purpose of 

computing the fee payable in any suit therein mentioned, issue a commission to any proper person 

directing him to make such local or other investigation as may be necessary, and to report thereon 

to the Court. 

10.   Procedure where net profits or market-value wrongly estimated.– 
          (i)  If in the result of any such investigation the Court finds that the net profits or 

market-value have or has been wrongly estimated, the Court, if the estimation has 

been excessive, may in its discretion refund the excess paid as such fee: but, if the 

estimation has been insufficient, the Court shall require the plaintiff to pay so much 

additional fee as would have been payable had the said market-value or net profits 

been rightly estimated. 

          (ii)  In such case the suit shall be stayed until the additional fee is paid. If the additional 

fee is not paid within such time as the Court shall fix, the suit shall be dismissed. 

         [24][*  *  *  *  *  *  *  *  *  *  *  *] 

11.   Procedure in suits for mesne profits or account when amount decreed exceeds amount 

claimed.– [25][(1)] In suits for mesne profits or for immovable property and mesne profits, or for 

an account, if the profits or amount decreed are or is in excess of the profits claimed or the 

amount at which the plaintiff valued the relief sought, the decree shall not be executed until the 

difference between the fee actually paid and the fee which would have been payable had the suit 

comprised the whole of the profits or amount so decreed shall have been paid to the proper 

officer. 

      Where the amount of mesne profits is left to be ascertained in the course of the execution 

of the decree, if the profits so ascertained exceed the profits claimed, the further execution of 

the decree shall be stayed until the difference between the fee actually paid and the fee which 

would have been payable had the suit comprised the whole of the profits so ascertained is 

paid. If the additional fee is not paid within such time as the Court shall fix, the suit shall be 

dismissed. 

      [26][(2) Refund where amount decreed is less than amount claimed.– Where in any 

such suit as is referred to in sub-section (1) the Court-fee paid is found to be in excess of the 

amount of fee which would be payable if the suit had been valued at the amount decreed, the 

decree-holder shall be entitled to the refund of the excess of Court-fee paid by him]. 

12.   Decision of question as to valuation.– (i) Every question relating to valuation for the 

purpose of determining the amount of any fee chargeable under this chapter on a plaint or 

memorandum of appeal shall be decided by the Court in which such plaint or memorandum, 

as the case may be, is filed, and such decision shall be final as between the parties to the suit. 

      (ii)  But whenever any such suit comes before a Court of appeal, reference or revision, if 

such Court considers that the said question has been wrongly decided to the detriment of the 
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revenue, it shall require the party by whom such fee has been paid to pay so much additional 

fee as would have been payable had the question been rightly decided, and the provisions of 

section 10, paragraph (ii), shall apply. 

13.   Refund of fee paid on memorandum of appeal.– If an appeal or plaint, which has 

been rejected by the lower Court on any of the grounds mentioned in the [27]Code of Civil 

Procedure, is ordered to be received, or if a suit is remanded in appeal, on any of the grounds 

mentioned in [28]section 351 of the same Code for a second decision by the lower Court, the 

Appellate Court shall grant to the appellant a certificate, authorizing him to receive back from 

the Collector the full amount of fee paid on the memorandum of appeal: 

      Provided that if, in the case of a remand in appeal, the order of remand shall not cover the 

whole of the subject-matter of the suit, the certificate so granted shall not authorize the 

appellant to receive back more than so much fee as would have been originally payable on 

the part or parts of such subject-matter in respect whereof the suit has been remanded. 

14.   Refund of fee on application for review of judgment.– Where an [29]application for a 

review of judgement is presented on or after the ninetieth day from the date of the decree, the 

Court, unless the delay was caused by the applicant’s laches, may, in its discretion, grant him 

a certificate authorizing him to receive back from the Collector so much of the fee paid on the 

application as exceeds the fee which would have been payable had it been presented before 

such day. 

15.   Refund where Court reverses or modifies its former decision on ground of 

mistake.– Where an application for a review of judgement is admitted, and where, on the 

rehearing, the Court reverses or modifies its former decision on the ground of mistake in law 

or fact, the applicant shall be entitled to a certificate from the Court authorizing him to 

receive back from the Collector so much of the fee paid on the [30][application] as exceeds the 

fee payable on any other application to such Court under the second schedule to this Act, No. 

1, clause (b) or clause (d). 

      But nothing in the former part of this section, shall entitle the applicant to such certificate 

where the reversal or modification is due, wholly or in part, to fresh evidence which might 

have been produced at the original hearing. 

16.   [Additional fee where respondent takes objection to unappealed part of decree]. Rep. by 

the Code of Civil procedure, 1908 (V of 1908). 

17.   Multifarious suits.– Where a suit embraces two or more distinct subjects, the plaint or 

memorandum of appeal shall be chargeable with the aggregate amount of the fees to which 

the plaints or memoranda of appeal in suits embracing separately each of such subjects would 

be liable under this Act. 

        Nothing in the former part of this section shall be deemed to affect the power conferred 

by the [31]Code of Civil Procedure, section 9. 

18.   Written examinations of complainants.– When the first or only examination of a 

person who complains of the offence of wrongful confinement, or of wrongful restraint, or of 

any offence other than an offence for which police-officers may arrest without a warrant, and 

who has not already presented a petition on which a fee has been levied under this Act, is 

reduced to writing under the provisions of the [32]Code of Criminal Procedure, the 

complainant shall pay a fee of [33][one rupee] unless the Court thinks fit to remit such 

payment. 

19.   Exemption of certain documents.– Nothing contained in this Act shall render the 

following documents chargeable with any fee:- 

            (i)  Power-of-attorney to institute or defend a suit when executed by an officer, warrant-

officer, non-commissioned officer or private of [34][the Pakistan Army] not in civil 

employment. 

           (ii)  [Rep. by the Amending Act, 1891 (XII of 1891)]. 
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          (iii)  Written statements called for by the Court after the first hearing of a suit. 

          (iv)  [Rep. by the Cantonments Act, 1889 (XIII of 1889)]. 

           (v)  [Rep. by A.O., 1949, Sch]. 

          (vi)  [Rep. ibid.]. 

         (vii)  [Rep. ibid.]. 

         (viii)  Probate of a will, letters of administration, [35][and, save as regards debts and 

securities, a certificate under Bombay Regulation VIII of 1827], where the amount or 

value of property in respect of which the probate or letters or certificate shall be 

granted does not exceed one thousand rupees. 

          (ix)  Application or petition to a Collector or other officer making a settlement of land-

revenue, or to a Board of Revenue, or a Commissioner of Revenue, relating to 

matters connected with the assessment of land or the ascertainment of rights 

thereto or interests therein, if presented previous to the final confirmation of such 

settlement. 

           (x)  Application relating to a supply for irrigation of water belonging to Government. 

          (xi)  Application for leave to extend cultivation, or to relinquish land, when presented 

to an officer of land-revenue by a person holding, under direct engagement with 

Government, land of which the revenue is settled, but not permanently. 

         (xii)  Application for service of notice of relinquishment of land or of enhancement of 

rent. 

         (xiii)  Written authority to an agent to distrain. 

        (xiv)  First application (other than a petition containing criminal charge or information) 

for the summons of a witness or other person to attend either to give evidence or to 

produce a document or in respect of the production or filing of an exhibit not being 

an affidavit made for the immediate purpose of being produced in Court. 

         (xv)  Bail-bonds in criminal cases, recognizances to prosecute or give evidence, and 

recognizances for personal appearance or otherwise. 

        (xvi)  [Omitted by A.O., 1949, Sch]. 

        (xvii)  Petition by a prisoner, or other person in duress or under restraint of any Court or 

its officers. 

       (xviii)  Complaint of a public servant (as defined in the Pakistan Penal Code)[36], a 

municipal officer, or an officer or servant of a Railway Company. 

        (xix)  Application for permission to cut timber in Government forests, or, otherwise 

relating to such forests. 

         (xx)  Application for the payment of money due by government to the applicant. 

        (xxi)  Petition of appeal against the chaukidari assessment under [37]Act No. XX of 1856, 

or against any municipal tax. 

        (xxii)  Application for compensation under any law for the time being in force relating 

to the [38]acquisition of property for public purposes. 

       (xxiii)  [Omitted by A.O., 1949, Schedule]. 

       (xxiv)  [39][Petition under the Christian Marriage Act, 1872, (XV of 1872), sections 45 

and 46]. 
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[40][CHAPTER III-A] 

PROBATES, LETTERS OF ADMINISTRATION AND CERTIFICATES OF 

ADMINISTRATION 
19-A.   Relief where too high a court-fee has been paid.– Where any person on applying for 

the probate of a will or letters of administration has estimated the property of the deceased to be 

of greater value than the same has afterwards proved to be, and has consequently paid too high a 

court-fee thereon, if, within six months after the true value of the property has been ascertained, 

such person produces the probate or letters to the Chief Controlling Revenue-Authority [41][for the 

local area] in which the probate or letters has or have been granted, 

      and delivers to such Authority a particular inventory and valuation of the property of the 

deceased, verified by affidavit or affirmation, 

      and if such Authority is satisfied that a greater fee was paid on the probate or letters than 

the law required, 

      the said Authority may – 

      (a)  cancel the stamp on the probate or letters if such stamp has not been already 

cancelled; 

      (b)  substitute another stamp for denoting the court-fee which should have been paid 

thereon; and 

      (c)  make an allowance for the difference between them as in the case of spoiled stamps, or 

repay the same in money, at his discretion. 

19-B.  Relief where debts due from a deceased person have been paid out of his estate.–

 Whenever it is proved to the satisfaction of such Authority that an executor or administrator has 

paid debts due from the deceased to such an amount as, being deducted out of the amount or 

value of the estate, reduces the same to a sum which, if it has been the whole gross amount or 

value of the estate, would have occasioned a less court-fee to be paid on the probate or letters of 

administration granted in respect of such estate than has been actually paid thereon under this 

Act, 

      such Authority may return difference, provided the same be claimed within three years 

after the date of such probate or letters. 

        But when, by reason of any legal proceeding, the debts due from the deceased have been 

ascertained and paid, or his effects have not been recovered and made available, and in 

consequence thereof the executor or administrator is prevented from claiming the return of 

such difference within the said term of three years, the said Authority may allow such further 

time for making the claim as may appear to be reasonable under the circumstances. 

19-C.   Relief in case of several grants.– Whenever [42][* * *] a grant of probate or letters of 

administration has been or is made in respect of the whole of the property belonging to an estate, 

and the full fee chargeable under this Act has been or is paid thereon, no fee shall be chargeable 

under the same Act when a like grant is made in respect of the whole or any part of the same 

property belonging to the same estate. 

      Whenever such a grant has been or is made in respect of any property forming part of an 

estate, the amount of fees then actually paid under this Act shall be deducted when a like 

grant is made in respect of property belonging to the same estate, identical with or including 

the property to which the former grant relates. 

19-D.   Probates declared valid as to trust-property though not covered by court-fee.–

 The probate of the will or the letters of administration of the effects of any person deceased 

heretofore or hereafter granted shall be deemed valid and available by his executors or 

administrators for recovering, transferring or assigning any movable or immovable property 

whereof or whereto the deceased was possessed or entitled, either wholly or partially as a 

trustee, notwithstanding the amount or value of such property is not included in the amount or 
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value of the estate in respect of which a court-fee was paid on such probate or letters of 

administration. 

19-E.   Provision for case where too low a Court-fee has been paid on probates, etc.– Where 

any person on applying for probate or letters of administration has estimated the estate of the 

deceased to be of less value than the same has afterwards proved to be, and has in consequence 

paid too low a court-fee thereon, the Chief Controlling Revenue-Authority [43][for the local area] 

in which the probate or letters has or have been granted may, on the value of the estate of the 

deceased being verified by affidavit or affirmation, cause the probate or letters of administration 

to be duly stamped on payment of the full court-fee which ought to have been originally paid 

thereon in respect of such value and of the further penalty, if the probate or letters is or are 

produced within one year from the date of grant, of five times, or, if it or they, is or are produced 

after one year from such date, of twenty times, such proper court-fee, without any deduction of 

the court-fee originally paid on such probate or letters: 

      Provided that, if the application be made within six months after the ascertainment of the 

true value of the estate and the discovery that too low a court-fee was at first paid on the 

probate or letters, and if the said Authority is satisfied that such fee was paid in consequence 

of a mistake or of its not being known at the time that some particular part of the estate 

belonged to the deceased, and without any intention of fraud or to delay the payment of the 

proper court-fee, the said Authority may remit the said penalty and cause the probate or 

letters to be duly stamped on payment only of the sum wanting to make up the fee which 

should have been at first paid thereon. 

19-F.    Administrator to give proper security before letters stamped under section 

19E.– In case of letters of administration on which too low a court-fee has been paid at first 

the said Authority shall not cause the same to be duly stamped in manner aforesaid until the 

administrator has given such security to the Court by which the letters of administration have 

been granted as ought by law to have been given on the granting thereof in case the full value 

of the estate of the deceased had been then ascertained. 
[44]19-G.    Executors, etc., not paying full court-fee on probates, etc., within six months 

after discovery of under-payment.– Where too low a court-fee has been paid on any probate 

or letters of administration in consequence of any mistake, or of its not being known at the time 

that some particular part of the estate belonged to the deceased, if any executor or administrator 

acting under such probate or letters does not, within six months [45][* * *] after the discovery of 

the mistake or of any effects not known at the time to have belonged to the deceased, apply to 

the said Authority and pay what is wanting to make up the court-fee which ought to have been 

paid at first on such probate or letters, he shall forfeit the sum of one thousand rupees and also a 

further sum at the rate of ten rupees per cent on the amount of the sum wanting to make up the 

proper court-fee. 
[46][19-H.   Notice of applications for probate or letters of administration to be given to 

Revenue-authorities, and procedure thereon.– (1) Where an application for probate or 

letters of administration is made to any Court other than a High Court, the Court shall cause 

notice of the application to be given to the Collector. 

      (2)  Where such an application as aforesaid is made to a High Court, the High Court shall 

cause notice of the application to be given to the Chief Controlling Revenue-authority [47][for 

the local area in which the High Court is situated]. 

      (3)  The Collector within the local limits of whose revenue-jurisdiction the property of the 

deceased or any part thereof is, may at any time inspect or cause to be inspected, and take or 

cause to be taken copies of, the record of any case in which application for probate or letters of 

administration has been made; and if, on such inspection or otherwise, he is of opinion that the 

petitioner has under-estimated the value of the property of the deceased, the Collector may, if he 

thinks fit, require the attendance of the petitioner (either in person or by agent) and take evidence 
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and inquire into the matter in such manner as he may think fit, and, if he is still of opinion that the 

value of the property has been under-estimated, may require the petitioner to amend the 

valuation. 

      (4)  If the petitioner does not amend the valuation to the satisfaction of the Collector, the 

Collector may move the Court before which the application for probate or letters of 

administration was made, to hold an inquiry into the true value of the property: 

      Provided that no such motion shall be made after the expiration of six months from the 

date of the exhibition of the inventory required by section 277 of the [48]Indian Succession 

Act, 1865[49], or, as the case may be, by section 98 of [50]the Probate and Administration Act, 

1881.[51] 

      (5)  The Court, when so moved as aforesaid shall hold, or cause to be held, an inquiry 

accordingly, and shall record a finding as to the true value, as near as may be, at which the 

property of the deceased should have been estimated. The Collector shall be deemed to be a 

party to the inquiry. 

      (6)  For the purposes of any such inquiry, the Court or person authorized by the Court to 

hold the inquiry may examine the petitioner for probate or letters of administration on oath 

(whether in person or by commission), and may take such further evidence as may be 

produced to prove the true value of the property. The person authorized as aforesaid to hold 

the inquiry shall return to the Court the evidence taken by him and report the result of the 

inquiry, and such report and the evidence so taken shall be evidence in the proceeding, and 

the Court may record a finding in accordance with the report, unless it is satisfied that it is 

erroneous. 

      (7)  The finding of the Court recorded under sub-section (5) shall be final, but shall not 

bar the entertainment and disposal by the Chief Controlling Revenue-authority of any 

application under section 19-E. 

      (8)  The [52][Provincial Government] may make rules for the guidance of Collectors in the 

exercise of the powers conferred by sub-section (3)]. 
[53][19-I  Payment of court-fees in respect of probates and letters of administration.– (1) 

No order entitling the petitioner to the grant of probate or letters of administration shall be 

made upon an application for such grant until the petitioner has filed in the Court a valuation 

of the property in the form set forth in the third schedule, and the Court is satisfied that the 

fee mentioned in No. 11 of the first schedule has been paid on such valuation. 

      (2)  The grant of probate or letters of administration shall not be delayed by reason of any 

motion made by the Collector under section 19-H, sub-section (4).] 
[54][19-J. Recovery of penalties, etc.– (1) Any excess fee found to be payable on an inquiry 

held under section 19-H, sub-section (6), and any penalty or forfeiture under section 19-G 

may, on the certificate of the Chief Controlling Revenue-authority, be recovered from the 

executor or administrator as if it were an arrear of land-revenue by any Collector [55][* * *]. 

      (2)  The Chief Controlling Revenue-authority may remit the whole or any part of any 

such penalty or forfeiture as aforesaid, or any part of any penalty under section 19-E or of any 

court-fee under section 19E in excess of the full court-fee which ought to have been paid]. 
[56][19-K.   Sections 6 and 28 not to apply to probate or letters of administration.–

 Nothing in section 6 or section 28 shall apply to probates or letters of administration]. 

CHAPTER IV 

PROCESS-FEES 
20.   Rules as to cost of processes – Confirmation and publication of rules.– The High 

Court shall, as soon as may be, make rules as to the following matters:- 

          (i)  The fees chargeable for serving and executing processes issued by such Court in its 

appellate jurisdiction, and by the other Civil and Revenue Courts established within 

the local limits of such jurisdiction; 
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          (ii)  the fees chargeable for serving and executing processes issued by the Criminal 

Courts established within such limits in the case of offences other than offences for 

which police-officers may arrest without a warrant; and 

         (iii)  the remuneration of the peons and all other persons employed by leave of a Court 

in the service or execution of processes. 

      The High Court may from time to time alter and add to the rules so made. 

      All such rules, alterations and additions shall, after being confirmed by the [57][Provincial 

Government] [58][* * *] be published in the [59][Official Gazette], and shall thereupon have the 

force of law. 

      Until such rules shall be so made and published, the fees now leviable for serving and 

executing processes shall continue to be levied, and shall be deemed to be fees leviable under 

this Act. 
[60][20-A.   Exemption for certain processes.– (1) Notwithstanding anything contained in the 

preceding section or in the rules made thereunder, no fees shall be charged for serving and 

executing process on behalf of: 

               [61][(a)]  the prosecution in any criminal proceedings taken on information presented 

or complaint made by a public-officer acting in his official capacity; [62][and] 

                [63][(b)  a liquidator or an arbitrator appointed under the provisions of the Co-

operative Societies Act, 1912]. 

      (2)  The Provincial Government may by notification determine what persons shall be 

deemed to be public officers for the purpose of the preceding sub-section]. 

21.   Tables of process-fees.– A table in the English and Vernacular languages, showing the 

fees chargeable for such service and execution, shall be exposed to view in a conspicuous 

part of each court. 

22.   Number of peons in District and subordinate Courts – Number of peons in Mufassal 

Small Cause Courts.– Subject to [64]rules to be made by the High Court and approved by 

the [65][Provincial Government] [66][* * *] every District Judge and every Magistrate of a District 

shall fix, and may from time to time alter, the number of peons necessary to be employed for the 

service and execution of processes issued out of his court and each of the courts subordinate 

thereto, 

      and for the purposes of this section, every Court of Small Causes established under Act 

No. XI of 1865 ( to consolidate and amend the law relating to Courts of Small Causes 

beyond the local limits of the ordinary original civil jurisdiction of the High Courts of 

Judicature)[67] shall be deemed to be subordinate to the court of the District Judge. 

23.   [Number of peons in Revenue Courts]. Repealed by section 2 and Schedule of 

the Punjab Land Revenue Act, 1887 (XVII of 1887). 

24.   [Process served under this Chapter to be held to be process within meaning of Code of 

Civil Procedure]. Rep. by the Repealing and Amending Act, 1891 (XII of 1891). 

CHAPTER V 

OF THE MODE OF LEVYING FEES 
25.   Collection of fees by stamps.– All fees referred to in section 3 or chargeable under this 

Act shall be collected by stamps. 

26.   Stamps to be impressed or adhesive.– The stamps used to denote any fees chargeable 

under this Act shall be impressed or adhesive, or partly impressed and partly adhesive, as 

the [68][Appropriate Government] may, by notification in the [69][Official Gazette] from time to 

time direct[70]. 

27.   Rules for supply, number, renewal and keeping accounts of stamps.–

 The [71][Appropriate Government] may, from time to time, make [72]rules for regulating– 

        (a)  the supply of stamps to be used under this Act; 

        (b)  the number of stamps to be used for denoting any fee chargeable under this Act; 
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        (c)  the renewal of damaged or spoiled stamps; and 

        (d)  the keeping accounts of all stamps used under this Act: 

        Provided that, in the case of stamps used under section 3 in a High Court, such rules 

shall be made with the concurrence of the Chief Justice of such Court. 

        All such rules shall be published in the [73][Official Gazette], and shall thereupon have 

the force of law. 

28.   Stamping documents inadvertently received.– No document which ought to bear a 

stamp under this Act shall be of any validity, unless and until it is properly stamped. 

      But, if any such document is through mistake or inadvertence received, filed or used in any 

Court or office without being properly stamped, the presiding Judge or the head of the office, as the 

case may be, or, in the case of a High Court, any Judge of such Court, may, if he thinks fit, order 

that such document be stamped as he may direct; and, on such document being stamped 

accordingly, the same and every proceeding relative thereto shall be as valid as if it had been 

properly stamped in the first instance. 

29.   Amended document.– Where any such document is amended in order merely to correct a 

mistake and to make it conform to the original intention of the parties, it shall not be necessary to 

impose a fresh stamp. 

30.   Cancellation of stamp.– No document requiring a stamp under this Act shall be filed or 

acted upon in any proceeding in any Court or office until the stamp has been cancelled. 

      Such officer as the Court or the head of the office may from time to time appoint shall, on 

receiving any such document, forthwith effect such cancellation by punching out [74][the 

crescent and star] so as to leave the amount designated on the stamp untouched, and the part 

removed by punching shall be burnt or otherwise destroyed: 

      [75][Provided that if any document bearing a court-fee stamp of a design current in British 

India immediately before the fifteenth day of August, 1947 and still current in Pakistan is 

presented to the proper officer, he shall forthwith effect the cancellation by punching out the 

figure-head so as to leave the amount designated untouched.] 

CHAPTER VI 

MISCELLANEOUS 
31.   [Repayment of fees paid on applications to Criminal Courts]. Rep. by the Code of 

Criminal Procedure (Amendment) Act, 1923 (XVIII of 1923), s. 163. 

32.   [Amendment of Act VIII of 1859 and Act IX of 1869]. Rep. by the Repealing and 

Amending Act, 1891 (XII of 1891). 

33.   Admission in criminal cases of documents for which proper fee has not been paid.–

 Whenever the filing or exhibition in a Criminal Court of a document in respect of which the 

proper fee has not been paid is, in the opinion of the presiding Judge, necessary to prevent a 

failure of justice, nothing contained in section 4 or section 6 shall be deemed to prohibit such 

filing or exhibition. 
[76][34. Sale of Stamps.– (1) The [77][Appropriate Government] may from time to time 

make [78]rules for regulating the sale of stamps to be used under this Act, the persons by 

whom alone such sale is to be conducted, and the duties and remuneration of such persons. 

      (2)  All such rules shall be published in the [79][Official Gazette], and shall thereupon have 

the force of law. 

      (3)  Any person appointed to sell stamps who disobeys any rule made under this section, 

and any person not so appointed who sells or offers for sale any stamp, shall be punished with 

imprisonment for a term which may extend to six months, or with fine which may extend to 

five hundred rupees, or with both]. 

35.   Power to reduce or remit fees.– The [80][Appropriate Government] may, from time to time by 

notification in the [81][Official Gazette] reduce or remit in the whole or in any part of [82][the 
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territories under its administration] all or any of the fees mentioned in the first and second schedules 

to this Act annexed, and may in like manner cancel or vary such order. 

35-A.  [83][*  *  *  *  *  *  *  *  *  *  *] 

36. Saving of fees to certain officers of High Courts.– Nothing in Chapters II and V of this Act 

applies [84][* * *] to the fees which any officer of a High Court is allowed to receive in addition to a 

fixed salary. 
[85][SCHEDULE I 

Ad Valorem Fees 
Sl. No. Article Proper Fee 

1 2 3 
1. Plaint, written statement pleading a set-off or 

counter-claim or memorandum of appeal (not 

otherwise provided for in this Act) or of cross-

objection presented to any civil or Revenue Court 

except those mentioned in section 3. 
Note– The amount payable under this number shall 

be rounded to the nearest fifty paisas. 

[86]
[Seven-and-a-half] per 

centum on the amount or 

value of the subject-

matter in dispute subject 

to a maximum 

of
[87]

[fifteen thousand] 

rupees. 
2. Plaint in a suit for possession under the Specific 

Relief Act, 1877, section 9. 
A fee of one-half the 

amount prescribed in 

Serial No. 1. 
3. Application for review of judgment, if presented 

on or after the ninetieth day from the date of the 

decree. 

The fee leviable on the 

plaint or memorandum of 

appeal. 
4. Application for review of judgment, if presented 

before the ninetieth day from the date of the decree. 
One-half of the fee 

leviable on the plaint or 

memorandum of appeal. 
5. Copy or translation of a judgment or order not 

being, or having the force of, a decree– 
  

  (a)     When such judgment or order is passed by 

any Civil Court, other than a High Court, or 

by the presiding officer of any Revenue 

Court or office, or by any other judicial or 

Executive Authority. 

One rupee. 

  (b)     When such judgment or order is passed by 

a High Court. 
Two rupees. 

6. Copy of the decree or order having the force of a 

decree– 
  

  (a)  When such decree or order made by any Civil 

Court other than a High Court, or anyRevenue 

Court– 

  

            (i)  if the amount or value of the subject-matter 

of the suit wherein such decree or order is 

made does not exceed fifty rupees: 

One rupee 

          (ii)  if such amount or value exceeds fifty 

rupees: 
Two rupees. 

  (b)   When such decree or order is made by a 

High Court. 
Five rupees. 

7. Copy of any document liable to stamp duty under 

the Stamp Act, 1899, when left by any party to a suit 

or proceeding in place of the original withdrawn– 

  

  (a)  When the stamp duty chargeable on the 

original does not exceed fifty paisas. 
The amount or duty 

chargeable on the original. 
  (b)  In any other case. One rupee. 
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Sl. No. Article Proper Fee 
1 2 3 
8. Copy of any revenue or judicial proceeding or 

order not otherwise provided for by this Act, or 

copy of any account, statement, report or the like, 

taken out of any Civil or Criminal or Revenue 

Court or office or from the office of any chief 

officer charged with the executive administration 

of a Division– 

  

         For every three hundred and sixty words or 

fraction of three hundred and sixty words. 
Fifty paisas. 

9. Probate of a will or letters of administration with 

or without will annexed– 
  

         When the amount or value of the property in 

respect of which the grant of probate or letters 

is made exceeds one thousand rupees, but 

does not exceed ten thousand rupees. 

Two per centum on such 

amount or value. 

         When such amount or value exceeds ten 

thousand rupees but does not exceed fifty 

thousand rupees. 

Three per centum on 

such amount or value. 

         When such amount or value exceeds fifty 

thousand rupees: 
Four per centum on such 

amount or value. 
               Provided that when, after the grant of a 

certificate under the Succession Act, 1925, in 

respect of any property included in an estate, 

a grant of probate or letters of administration 

is made in respect of the same estate, the fee 

payable in respect of the latter grant shall be 

reduced by the amount of the fee paid in 

respect of the former grant. 
Note- The amount payable under this number to be 

rounded to the nearest rupee. 

  

10. Certificate under the Succession Act, 1925–   
         (i)     On the amount or value of any debt or 

security specified in the certificate under 

section 8 of the Act. 

Two per centum on such 

amount or value. 

         (ii)    On the amount or value of any debt or 

security to which the certificate is extended 

under section 10 of the Act. 

Three per centum on 

such amount or value. 

  Explanation 1– For the purposes of this number, 

the amount of a debt is its amount, including 

interest on the day on which the inclusion of the 

debt in the certificate is applied for, so far as such 

amount can be ascertained. 

  

  Explanation 2– Whether or not any power with respect to 

a security specified in a certificate has been conferred 

under the Act and where such power has been so conferred 

whether the power is for the receiving of interest or 

dividends on, or for the negotiation or transfer of the 

security, or for both purposes, the value of the security is 

its market-value on the day on which the inclusion of the 

security in the certificate is applied for, so far as such value 

can be ascertained. 

  

11. Application to the Board of Revenue/ 

Commissioners of Divisions for the exercise of its 

revisional jurisdiction under section 84 of the 

Punjab Tenancy Act, 1887– 

  

         When the amount or value of the subject-matter 

in dispute does not exceed twenty-five rupees. 
Two rupees. 



Sl. No. Article Proper Fee 
1 2 3 
         When such amount or value exceeds twenty-

five rupees. 
The fee leviable on a 

memorandum of appeal. 
12. Application to a High Court for the exercise of its 

revisional jurisdiction under section 115 of the 

Code of Civil Procedure, 1908– 

  

        Where the application is for revision of an 

order and the amount or value of the subject-

matter is less than two thousand rupees. 

Seven rupees and fifty 

paisas. 

         Where the application is for the revision of 

an order and subject-matter is two thousand 

rupees or more. 

Fifteen rupees. 

         Where the application is for the revision of 

an appellate decree. 
The fee leviable on a 

memorandum of appeal]. 

  



[88][SCHEDULE II 

Fixed Rates 
Sl. No. Article Proper Fee 

1 2 3 
1. Application or petition– 

(a)   When presented to any Officer of the Customs or 

Excise Department or to any Magistrate by any 

person having dealings with the Government and 

when the subject-matter of such application 

relates exclusively to those dealings; or 
             When presented to any Officer of land-

revenue by any person holding temporarily 

settled land under direct engagement with 

Government and when the subject-matter of 

the application or petition relates exclusively 

to such engagement; or 
             When presented to any Civil Court other 

than a principal Civil Court of original 

jurisdiction or to any Court of Small Causes 

constituted under the Provincial Small Causes 

Courts Act, 1887, or to a Collector or other 

officer of revenue in relation to any suit or 

case in which the amount or value of subject-

matter is less than fifty rupees; or 
             When presented to any Civil, Criminal or 

Revenue Court, or to any Board or Executive 

Officer for the purpose of obtaining a copy or 

translation of any judgment, decree or order 

passed by such Court, Board or Officer, or of any 

other document or record in such Court or Office; 

  

  
  
  
  
  
  
  
  
  
  
  
  

 

 
            One rupee. 
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Sl. No. Article Proper Fee 
1 2 3 
  (b)  When containing a complaint or charge of 

any offence other than an offence for which 

police officers may, under the Code of 

Criminal Procedure, 1898, arrest with our 

warrant, and presented to Criminal Court; or 

Two rupees. 

               When presented to a Civil, Criminal or 

Revenue Court, or to a Collector or any 

Revenue Officer, having jurisdiction equal or 

subordinate to a Collector or to any Magistrate 

in his executive capacity and not otherwise 

provided for by this Act; or 

Two rupees. 

          to deposit in Court revenue or rent; or Two rupees 
         for determination by a Court of the amount of 

compensation to be paid by a landlord to his 

tenant 

Two rupees. 

  (c)   (i)   When presented to a Chief Controlling 

Revenue or Executive Authority, or to a 

Commissioner of Revenue or Circuit or 

to any Chief Officer charged with 

executive administration of a Division 

and not otherwise provided by this Act 

Two rupees. 

          (ii)   When presented to a Court or Authority 

other than a High Court, for transfer of cases 
Five rupees. 

  (d)  When presented to a High Court–   
             (i)  Under the Companies Act, 1913, for 

winding up a company 
Two hundred rupees. 

            (ii)  Under the said Act for taking some 

other judicial action 
Ten rupees. 

           (iii)  For transfer of cases Five rupees. 
          (iv)   In all other cases Five rupees. 

2. Application to any Civil Court that records may 

be called for from another Court– 
  

            When the Court grants the application and 

is of the opinion that the transmission of such 

records involves the use of the post. 

Three rupees in addition to 

any fee levied on the 

application under clause (a), 

clause (b) or clause (c), of 

Number 1 of this Schedule. 
3. Application for leave to sue as a pauper Two rupees. 
4. Application for leave to appeal as a pauper Two rupees. 
5. Plaint or memorandum of appeal in a suit to 

establish or disprove a right of occupancy 
Two rupees. 

6. Undertaking under section 49 of the Divorce Act, 

1869. 
One rupee. 

7. Mukhtarnama or Wakalatnama when presented 

for the conduct of any one case– 
  

  (a)     to any Civil or Criminal Court, other than a 

High Court, or to any Revenue Court, or to any 

Collector or Magistrate, or other Executive 

Officer, except such as are mentioned in clauses 

(b) and (c) of this number: 

Two rupees. 

  (b)     to Commissioner or Revenue, Circuit or 

Customs or to any officer charged with the 

Executive Administration of a Division, not 

being the Chief Revenue or Executive 

Authority; 

Two rupees. 



Sl. No. Article Proper Fee 
1 2 3 
  (c)     to a High Court, Board of Revenue or other 

Chief Controlling Revenue or Executive 

Authority: 

  

8. Memorandum of appeal when the appeal is not 

from a decree or an order having the force of a 

decree and is presented– 

  

  (a)     to any Civil Court other than a High Court, or 

to any Revenue Court or Executive Officer 

other than the High Court or Chief Controlling 

Revenue or Executive Authority; 

Three rupees. 

  (b)     to the Central Board of Revenue under 

section 188 of the Sea Customs Act, 1878, 

or section 35 of the Central Excise and Salt 

Act, 1944; 

Twenty-five rupees. 

  (c)     to High Court or other Chief Controlling 

Executive or Revenue Authority: 
Ten rupees. 

9. Caveat Ten rupees. 
10. Petition in a suit under the Native Convert’s 

Marriage Dissolution Act, 1866: 
Ten rupees. 

11. Plaint or memorandum of appeal in each of the 

following suits:- 
  

     (i)  to alter or set aside a summary decision or 

order of any Civil Court, not being a High 

Court; or any Revenue Court; 

Ten rupees. 

    (ii)  to alter or cancel any entry in a register of 

the names of proprietors of Revenue paying 

estates; 

Ten rupees. 

     (iii)  to obtain a declaratory decree when no 

consequential relief is prayed; 
Thirty rupees. 

  (iv)  to set aside an award; Ten rupees. 
    (v)  to set aside an adoption; Ten rupees. 
  (vi)  to set aside an alienation; Fifteen rupees. 
  (vii)  every other suit where it is not possible to 

estimate at a money-value the subject matter in 

dispute, and which is not otherwise provided 

for by this Act: 

Ten rupees. 

12. Application under Chapter III of the Arbitration 

Act, 1940: 
Twenty rupees. 

13. Agreement in writing stating a question for the 

opinion of the Court under the Code of Civil 

Procedure, 1908: 

Twenty rupees. 

14. Every petition under the Divorce Act, 1869 except 

petitions under section 44 of the same Act, and 

every memorandum of appeal under section 55 of 

the same Act: 

Twenty rupees. 

15. Plaint or memorandum of appeal under the Parsi 

Marriage and Divorce Act, 1936: 
Twenty rupees. 

16. Plaint or memorandum of appeal in a suit by a 

reversioner under the Punjab Customary law for a 

declaration in respect of an alienation of ancestral 

land. 

Twenty rupees. 

17. For determination of fair rent or eviction of tenant 

under sections 4 and 13 of the 
[89]

[West Pakistan] 

Urban Rent Restriction Ordinance, 1959 (VI of 

1959)– 
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      (i)  Where the property involved is exempted 

from Property Tax under the 
[90]

[West 

Pakistan] Urban Immovable Property Tax 

Act: 

Five rupees 

     (ii)  Where such property is assessed to Urban 

Immovable property Tax: 
Fifteen rupees.] 
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[91]SCHEDULE III 

(See Section 19-I) 

FORM OF VALUATION (TO BE USED WITH SUCH MODIFICATIONS, IF ANY 

AS MAY BE NECESSARY) 

      IN THE COURT OF____________________________________ 
        Re Probate of the Will of ___________________ (or administer of the property and credits of 

_________________), deceased. 
  
        I _____________________________________________ (   solemnly affirm   ) 

                                                                                                                     (       make 

oath        ) 
and say that I am the executor (or one of the executors or one of the next-of-kin) of 

________________, deceased, and that I have truly set forth in Annexure A to this affidavit all 

the property and credits of which the above-named deceased died possessed or was entitled to at 

the time of his death, and which have come or are likely to come, to my hands. 

      2.   I further say that I have also truly set forth in Annexure B all the items I am by law 

allowed to deduct. 

      3.   I further say that the said assets, exclusive only of such last-mentioned items, but 

inclusive of all rents, interest, dividends and increased values since the date of the death of 

the said deceased, are under the value of– 

ANNEXURE A 
  Rs. A P. 

VALUATION OF THE MOVABLE AND IMMOVABLE 

PROPERTY OF DECEASED 
Cash in the house and at the banks household goods, wearing-

apparel, books, plate, jewels, etc. 
(State estimated value according to best of Executor’s or 

Administrator’s belief). 
Property in Government securities transferable at the Public 

Debt Office. 
(State description and value at the price of the day; also interest 

separately, calculating it to the time of making the application). 
Immovable property consisting of 
(State description, giving, in the case of houses, the assessed 

value, if any, and the number of years’ assessment the market-

value is estimated at, and, in the case of land, the area, the 

market-value and all rents that have accrued). 
Leasehold property 
(If the deceased held any leases for years determinable, state 

the number of years, purchase the profit rents are estimated to 

be worth and the value of such inserting separately arrears due 

at the date of death and all rents received or due since that date 

to the time of making the application). 
Property in public companies 
(State the particulars and the value calculated at the price of 

the day, also the interest separately calculating it to the time of 

making the application). 
Policy of insurance upon life, money but on marriage and other 

societies such as bonds, mortgages, bills, notes and other 

securities for money. 
  
(State the amount of the whole; also the interest separately, 

calculating it to the time of making the application). 
Books debts 
(Other than bad) 
Stock in trade 
(State the estimated value, if any) 
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  Rs. A P. 
Other property not comprised under the foregoing heads. 
(State the estimated value, if any). 
  
                                                                               TOTAL: 
Deduct amount shown in Annexure B not subject to duty. 
  
                                                                               NET 

TOTAL: 
  

ANNEXURE B 
SCHEDULE OF DEBTS, ETC. 

  
Amount of debts due and owing from the deceased, payable by 

law out of the estate. 
Amount of funeral expenses 
Amount of mortgage incumbrances 
Property held in trust not beneficially or with general power to 

confer a beneficial interest. 
Other property not subject to duty 
                                                                               TOTAL: 

  

 

 

 
[1]

For statement of objects and reasons, see Gazette of India, 1869, Pt. V, p. 57; for Proceedings in Council, see ibid., 1869, 

Supplement, pp. 1179 and 1452; ibid., 1870, Supplement, pp. 52, 378, 421, 427 and 434. 
[2]

Substituted by the Central Laws (Statute Reform) Ordinance, 1960 (XXI of 1960), (with effect from the 14th October, 

1955), for ―all the Provinces and the Capital of the Federation‖ which were previously Substituted, for ―the whole of 

British India,‖ by the Adaptation of Central Acts and Ordinances Order, 1949 (G.G.O. 4 of 1949). 
[3]

Section 1-A Inserted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government 

of India (Adaptation of Indian Laws) Supplementary Order, 1937. 
[4]

Substituted by the Punjab Laws (Adaptation) Order, 1974 (Pb A.O. 1 of 1974). 
[5]

The words ―and in the court of Small Causes at the Presidency Towns‖ omitted by the Central Laws (Statute Reform) Ordinance, 

1960 (XXI of 1960), (with effect from the 14th October, 1955). 
[6]

The original words and figures as amended by the Repealing and Amending Act, 1917 (XXIV of 1917) and the 

Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India (Adaptation of 

Indian Laws) Supplementary Order, 1937, have successively been amended by the Adaptation of Central Acts and 

Ordinances Order, 1949 (G.G.O. 4 of 1949) and the West Pakistan Supplementary Appropriation Ordinance, 1960 (XXI of 

1960), (with effect from the 14th October, 1955), to read as above. 
[7]

The number ―16‖ repealed by the Amending Act, 1891 (XII of 1891). 
[8]

The words ―and the fees for the time being chargeable in the Courts of Small Causes at the Presidency-towns and their 

several officers‖ omitted by the Adaptation of Central Acts and Ordinances Order, 1949 (G.G.O. 4 of 1949). 
[9]

The word ―said‖ omitted by the West Pakistan Supplementary Appropriation Ordinance, 1960 (XXI of 1960), (with effect 

from the 14th October, 1955). 
[10]

Substituted by the Court-fees (Amendment) Act, 1922 (XIX of 1922), for ―judgment of two‖. 
[11]

Substituted for ―one‖ by the Court-Fees (Punjab Amendment) Act, 1922 (VII of 1922). 
[12]

The word ―said‖ omitted by the Central Laws (Statute Reform) the West Pakistan Supplementary Appropriation 

Ordinance, 1960 (XXI of 1960), (with effect from the 14th October, 1955). 
[13]

The original paragraph omitted ibid. (with effect from the 14th October, 1955). 
[14]

Substituted by the Punjab Finance Act, 1973 (XIV of 1973). 
[15]

Added ibid. 
[16]

Ibid. 
[17]

Substituted by the Punjab Finance Act, 1973 (XIV of 1973). 
[18]

Substituted by the Court Fees (Amendment) Act, 1990 (V of 1990). 
[19]

Inserted by the Court-fees (Amendment) Act, 1905 (VI of 1905). 
[20]

Substituted by the Court-fees (Amendment) Act, 1905 (VI of 1905), for ―land‖. 
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[21]
Ibid. 

[22]
Added by the Court-fees (Amendment) Ordinance, 1962 (LII of 1962). 

[23]
See now the Land Acquisition Act, 1894 (I of 1894). 

[24]
Clause (iii) repealed by the Amending Act, 1891 (XII of 1891). 

[25]
Section 11 was renumbered as sub-section (1) of that section by the Court-fees (Amendment) Ordinance, 1962 (LII of 

1962). 
[26]

Added by the Court-fees (Amendment) Ordinance, 1962 (LII of 1962). 
[27]

See now the Code of Civil Procedure, 1908 (Act V of 1908). 
[28]

This reference should now be read as applying to the corresponding provision of the Code of Civil Procedure, 1908 (Act 

V of 1908), i.e., Order XII rule 23 of the First Schedule. 
[29]

As to application for review of judgment see the Code of Civil Procedure, 1908 (Act V of 1908), section 114 and Order 

XLVII of the First Schedule. 
[30]

Substituted by the Court-fees Act (1870) Amendment Act, 1870 (XX of 1870), for ―plaint or memorandum of appeal‖. 
[31]

See now the Code of Civil Procedure, 1908 (Act V of 1908). 
[32]

This reference should now be read as referring to the Code of Criminal Procedure (Act V of 1898). See section 3 of that 

Act. 
[33]

Substituted by the Court-Fees (Punjab Amendment) Act, 1922 (VII of 1922). 
[34]

Substituted by the Central Laws (Adaptation) Order, 1961, for ―Her Majesty’s Army‖ (with effect from the 23rd March, 

1956). 
[35]

Substituted by section 13 (2) of the Succession Certificate Act, 1889 (VII of 1889), for ―and certificate mentioned in the 

First Schedule to this Act annexed, No. 12.‖ 
[36]

XLV of 1860. 
[37]

The Bengal Chaukidari Act, 1856. 
[38]

See now the Land Acquisition Act, 1894 (I of 1894). 
[39]

Substituted by the Indian Christian Marriage Act, 1872 (XV of 1872), for the original clause which read as follows:- 

―petitions under the 14th and 15th of Victoria, Ch. 40 (an Act for marriages in India), section 5, or under Act No. V of 

1852, section 9.‖ 
[40]

Chapter III-A inserted by section 6 of the Probate and Administration Act, 1875 (XIII of 1875). 
[41]

Substituted by the Court-fees (Amendment) Act, 1901 (X of 1901), for ―of the Province‖. 
[42]

The word, ―each‖, repealed by the Amending Act 1891 (XII of 1891). 
[43]

Substituted by the Court-fees (Amendment) Act, 1901 (X of 1901), for ―of the Province‖. 
[44]

As to recovery of penalties for forfeitures under section 19G, See section 19-J, infra. 
[45]

The words and figures, ―after the first day of April 1875 or‖, repealed by the Amending Act, 1891 (XII of 1891). 
[46]

Inserted by the Court-fees Amendment Act, 1899 (XI of 1899). 
[47]

Substituted by the Court-fees Amendment Act, 1901 (X of 1901), for ―of the Provinces‖. 
[48]

See now the Succession Act, 1925 (XXXIX of 1925). 
[49]

X of 1865. 
[50]

See now the Succession Act, 1925 (XXXIX of 1925). 
[51]

V of 1881. 
[52]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government 

of India (Adaptation of Indian Laws) Supplementary Order, 1937, for ―Local Government‖. 
[53]

Inserted by the Court-fees Amendment Act, 1899 (XI of 1899). 
[54]

Inserted by the Court-fees Amendment Act, 1899 (XI of 1899).. 
[55]

The words ―in any Part of British India‖, omitted by the Adaptation of Central Acts and Ordinances Order, 1949 (G.G.O. 

4 of 1949). 
[56]

Inserted by the Court-fees Amendment Act, 1899 (XI of 1899). 
[57]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government 

of India (Adaptation of Indian Laws) Supplementary Order, 1937, for ―Local Government‖. 
[58]

The words ―and sanctioned by the G.G. of India in C‖ repealed by the Devolution Act, 1920 (XXXVIII of 1920). 
[59]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government 

of India (Adaptation of Indian Laws) Supplementary Order, 1937, for ―local official Gazette‖. 
[60]

Added by the Court-Fees (Punjab Amendment) Act, 1939 (IV of 1939). 
[61]

Inserted by the Court-Fees (Punjab Amendment) Act, 1942 (I of 1942). 
[62]

Ibid. 
[63]

Ibid. 
[64]

For rules made under the powers conferred by this section, see different Local Rules and Orders. 
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[65]
Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government 

of India (Adaptation of Indian Laws) Supplementary Order, 1937, for ―Local Government‖. 
[66]

The words ―and the G.G. of India in C‖ repealed by the Devolution Act, 1920 (XXXVIII of 1920). 
[67]

The reference to Act XI of 1865 should now be read as referring to the Provincial Small Cause Courts Act, 1887 (IX of 

1887): see section 2 (3) of that Act. 
[68]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India 

(Adaptation of Indian Laws) Supplementary Order, 1937, for ―Local Government‖ which had been Substituted by the 

Devolution Act, 1920 (XXXVIII of 1920), for ―G.G. of India in C.‖ 
[69]

Substituted ibid., for the words ―local official Gazette‖ which had been substituted, for ―Gazette of India‖ by the 

Devolution Act, 1920 (XXXVIII of 1920). 
[70]

For rules as to levy of Court-fees by adhesive and impressed stamps, see Gazette of India, 1883, Pt. I, p. 189. 
[71]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India 

(Adaptation of Indian Laws) Supplementary Order, 1937, for ―Local Government‖ which had been Substituted by the 

Devolution Act, 1920 (XXXVIII of 1920), for ―G.G. of India in C.‖ 
[72]

For rules under section 27, see different Local Rules and Orders. 
[73]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India 

(Adaptation of Indian Laws) Supplementary Order, 1937, for the words ―local official Gazette‖ which had been 

Substituted, for ―Gazette of India‖ by Act XXXVIII of 1920. 
[74]

Substituted by the Court-fees (Amendment) Act, 1951 (XIII of 1951), for ―the figure-head‖. 
[75]

Added ibid. 
[76]

Substituted for the original section by the Amending Act, 1891 (XII of 1891). 
[77]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India (Adaptation of 

Indian Laws) Supplementary Order, 1937, for ―Local Government‖. 
[78]

For rules issued under this section, see different Local Rules and Orders. 
[79]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India (Adaptation of Indian 

Laws) Supplementary Order, 1937, for ―local official Gazette‖. 
[80]

Substituted by the Government of India (Adaptation of Indian Laws) Order, 1937 as amended by the Government of India (Adaptation of 

Indian Laws) Supplementary Order, 1937, for ―Local Government‖ which had been Substituted by the Devolution Act, 1920 (XXXVIII of 

1920), for ―G.G. of India in C.‖ 
[81]

Substituted ibid., for ―local official Gazette‖. 
[82]

Substituted by Act XVIII of 1920, for ―British India‖. 
[83]

Deleted by the Punjab Finance Act, 1973 (XIV of 1973). 
[84]

The words ―to the commission payable to the Accountant General of the High Court at Fort William or‖ omitted by the Adaptation of Central Acts and 

Ordinances Order, 1949 (G.G.O. 4 of 1949). 
[85]

Substituted by the Punjab Finance Act, 1973 (XIV of 1973). 
[86]

Substituted first by the Punjab Finance Act 1996 (V of 1996) and then by the Punjab Finance Act 2006 (V of 2006). 
[87]

Ibid. 
[88]

Substituted by the Punjab Finance Act, 1973 (XIV of 1973). 
[89]

Now ―The Punjab‖. 
[90]

Now the Punjab Urban Rent Restriction Ordinance, 1959. 
[91]

This Schedule was added by the Court-fees (Amendment) Act, 1899 (II of 1899). The original Schedule III was repealed 

by the Repealing Act, 1870 (XIV of 1870). 
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(21 rvslfr<n{qriodalle{qiAn.

(3) {errqr*tgs*n-srfi#il0enu-gda'n.

qRr 13 EI{dE{. e. qrqraqrntq er&ftqf,, razo (rrzoorri. zl tfrWtfs* uwrqg orfuhae*sqtftfrtl
*qrrlr:i,vq'k-{€rQ"*qsq{qgifd{Iqfu<"qrEElfaBdtft f ffisft IUr

* cn{c 4, " daxqrfud fuqr vd.
qrq rr6r{|frE{. r. qr erfuRu'rff qnr ui, vq'b-ceg" lqgra, v<\'cfu fu< 'tr qqr ftRa tfr fr

md sia-{ur + qr?s{ i, " dd:rqfr a ftar vd
qrfl rs crd{ir{. l. qa er&ftal# qm rsl,-

(s) qe'k-a-et t" * qgrq, sq si fdimfut "qr qql ft Ed tfr t ffi6 fd1or+
spmi," oid*nfud fr'qvri; *t

(i) ve\,?ifu€'ku-e (€) qruus (s)" +rrlr{qq {qqiifu€ "s!-s (Er) qrrlu-s (E) qr

€!-s (q)" nfriErfud fuqrwi.
qm 15 ct{dq-{. s. ql er&ftoe* qnr re i,v<'b-rmt"*qsrqrr<rnif{rqfu€'?IqErfttd{ftfr

ffi* eirtu * rrur A, " dd:rqrft -d frql qd.

qRI25 ErriSE{. o. ql or&ftqgff qm zsl,wq'ffi"*ernqt,vq " qqrBft-a tftinwwon+} gl-rn
*ffi<irtqqerd"16o***.

qril2l 6r{{iq{. 7. X{ qfuftqqffqm zz l, E!-e (6) 61qo-s (6-s) + Fc t gTfuifra ft{vri am qe n+n
grfuifta uw (o-+) + td, ftcfrfua gta:urfua fuarvri, oufq:-

" (s) qrqraq qts vi cs* ufu<n + grrili + ffif,d siniq & tfr ;"
qm:oei*im. t. ql *&Hvrff tntt ro l,-

(\16) Fdqfuf,{,1furrrfut " r"*lrmqr,+nifu< ":" qft{qrft-dfrqr dA, aEr

td) t?r$qfu++A,Grqfr&a*srvri, erufq:-

'tnsqtftqtiqrqroqnlv, gmn*ffio qrlrrurarir riaq i, q-{r

grq d ftrc udt ftri twvrBr*rt, grr-an fr cnrFrqar 6I stflrrd *tttiEl
*td+1i@*ri+ uwqft qralaqqts{tqt, *'qntrE&dde*tmam
qsrlq qt emi qgrft * qdi gsifud 6tn fr ;qmds qtq {Aq t aerryEfr dt
afuftqrlrqri."
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;mnqg., ft{ifi rc sfit zota

xni* slof4. or/zr-sl/lrs./B.rr./18.- trnd+iiGtun+ q-g+( 34s+qo-s (3)+ ergvrurteqftqrlffsrn{Gqs
rifuqfinfriifi l6-l-201s sii* qg{E rrqqre * crfusn t gd*Iriu-6rkd ftqrvrdr Q.

v*errq *rrwqta* rniam erGugun,

d. *. EtdI, rrfrfrffiEBq.

CHHATTISGARH ACT

(No. 3 of 2018)

THE COURT-FEES ( CHHATTISGARH AMENDMENT) ACT, 2OT7

An Act to further amend the Court-Fees Act, 1870 (No. 7 of 1870) in its application
to the State ofChhattisgarh,

Be it enacted by the Chhauisgarh Legislature in the Sixty-eighth Year ofthe Republic of
India, as follows :-

1. (l) ThisActmaybe called the Court-Fees (Chhattisgarh Amendment) Ac! 2017. 
irr."1r"jl$i;"i,,liJl

(2) It extends to the whole ofthe State of Chhattisgarh.

(3) It shall come into force from the date ofits publication in Official Gazette.

2. In Section 13 ofthe Court-Fees Act, 1870 (No.7 of1870), (hereinafter refered to as Amerdment of
the Principal Act), after the words "receive back from the Collector", the words *6 Section 13.

punctuation "ofby way ofelectronic transfer in such manner as may be prescribed,,,
shall be inserted.

3. In Section 14 ofthe Principal Act, after the words "receive back from the Collector", the AmendE€nt of
words and punctuation "or by way of elecfonic transfer in such manner as may be s€ction 14.

prescribed," shall be inserted.

4. In Section 15 of the Principal Act,- 
tff"jH:, 

of

(D after the words "receive back from the Collectot'', the words and punctuation
"or by way ofelectronic transfer in such manner as may be prescribed,,, shall be
inserted; and

(ii) for the words and s).,rnbol "clause (b) or clause (d)',, the words and s),mbol
"clause (b) or clause (e) or clause (f)" shall be substituted.

5 . In Section l 6 oftle Principal Act, after the words 'teceive back from the Collector", the Amendmert of
words and punctuation "orby way of electronic transfer in such manner as may be section 16.

prescribed," shall be inserted.

6. In Section 25 of the Principat Act. for the words "stamps", the words "stamps or Am€ndmenr of
electronic transfer ofpayment to the State Government in such manner as may be section 25.

prescribed" shall be substituted.
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Amcndment ot 7. ln Section 27 ofthe Principal Act, clause (a) shall be renumbered as clause (aa) and
section 27' before clause (aa) so renumbered, the following shall be inserted, namely :-

"(a) the manner ofelectronic transfer ofpayent ofcourt-fee and its refrmd thereof;"

Amrndment of 8. In Section 30 ofthe Principal Act,-
S€ction 30.

(i) in second paragraph, for the punctuation full stop ,..,,, the punctuation colon .,:',

shall be substituted; ard

(il) below second paragraph, the following shall be added, namely :-

"Provided that, where the court-fee is paid by electronic transfer of
paytnent, the officer competent to cancel stamp shall verify the genuineness of
the payment and after satisrying himself that the court-fee is paid, shall lock the
entry in the computer and make an endorsement under his signature on the
document that the court-fee is paid and the entry is locked.,,

riamo, gu au *ea emfi, u*srre ertt vrs+c$ rtc, nqrigtsaarnr+rfra - zorr.
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